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PER HON' BLE MR.J:£1'ICE ;:).L.MEHTA, VICE CHAIRMAN. 

Mr .K.L. l'hawani, co.msel for the applicant has 

prod'J.ced before us the post & Telegra~hs Manudl and 

has invited our attention to A)pendix 37, rules 

r-elating to Departmental Ff~:amination. Rule 13 provides . 
that after the res'..llts off"an examination huve been .. 
announced the rl.i&rk obtained in each paper by a canai-

aate may be com'liunicated to him alone, on a JDlication 

and on payment of a fee of :-,s .1 per exctrrindtion ~r 

candidate." rhe rfP.rks of any- other candidotes sho.ild 

not be su~~lied. In the light of Rule 13, we direct 

the respondents to supply the rnar'Y...s obtd ined by the 

applicant on payment of fee. The O.A. stands disposed 

of accordingly. No order as to costs. fol} . ·- VA. 
(P.P.S~iv~ (De~ _/ 

Member (Adm.} Vic~ Chdirrnan. 


